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HCN'BLE 3HRI R.RANGARAJAN, MEMEER (ADMN.)
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0.A,NG.374/95,

JUCGMENT Tt: 5.4.95

(AS PER HOK'BLE SHRI JUSTICE V.HEELADRI RAQ, VICE CHAIRMAN}

Heard Shri K,Sudhakar Reddy, learned counsel for
the applicarnt end Shri N,V.Ramena, lecrned stancing

reninasl for the respondentS-

Z. The applicant was engaged as Boot Maker on

23.5.1980. fg;ﬁ;iéyf;jggﬁ} the applicant was engaged
as Chowkidar. “he pay scale of Chowkidar 1s less than
the pay scale of Boot Maker.

DM K [
3. ‘his CA was filed praying forkfixiagﬁthe pay
cf the épplicant in the pay scale of m.zéo-4oo with
effect from 22.,8.1983 and for payment of arrears from

-

that date till he was engaged & @s Chowkidar,

4.7 It is submitted for the spplicant thét some

others whcrare similarly sitvated were given arrears
from 22.8.1983. If it were toc be so, the applicant

can make a representatien to R-I and if such a repre-
sentation is going to ke made by sending it by Registered
Post with Acknowledgement Due by 31.5,19985, the same has

to be disposed of expeditiously und preferably by

»
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31.8.1995. It is needless to say that if the applicent
is ¥@xrxxkwxk® acgrieved and if he is so advised, he
- : Lt feiivl mAss Sambian 19 ~f +he

LZdministrative Tribunals Act,

5. The CA is disposed of accordingly at the S

admission staege. No costsY/

LA i‘l.\amwu; AT AT e A g

MEMBER (ACMN, ) i VICE CHAIRMAN

DATED: 5th Hpril, 1685, /L7
Open court dictation, g?v4£/, ;
. )

Deputy Reglstrar(J)CC

vsn
To

1. The Secretary, Ministry of Defence, ..
Union of India, New Delhi-11. N

2. The Commandant, HQ, Artillerv Centre
Hyderabad-31, ‘ Y e
<

3. One copy to Mr.K,Sudhakar Reddy, Advocate, CAT, Hyd,
4. One copy to Mr.N.V.Ramana, Addl .CGSC,CAT , Hyd ,

5. One copy to Library, CAT.Hyd, \“'\\
6. One spare copy. | ‘
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'TYPED BY ' CHECKED BY
COMPARED BY  APPROVED BY ~
. IN THE CENTRAL ADMINISTRATIVE TRIBUN.L

HYDERABAD BENCH AT HYDERABAD,

e

THE HON'BIE MR,JUSTICE V.NEELZDRI RAD
© VICE~ CHAIRMZN -

x’;}.\@ . /

 THE HON 'BIE MR . R. RANG ARATAN s M( AD M)

DATED - ?;i ;L\1995.

' ORRERAJUDGMENT .

M, A./R.A./C. AL NO,

T.‘A.NO- (W. Pn o ' )

Admitted and Interim directiops
issped, } .

. "Alloved,

Disposed- of mithrdirectioné.

Dismissed.

|

Dism_s sed as withdrawn

Dism 'Lssed: for default,

C'er_e)%ed /Rejected.

'No.order as to costs,






